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The Lok Sabba mat ol five minutes past
Elewn of the clock

PMr. Sezaxer in the Chair]

& g feew (WEEET)
weae o, Wi A fasmr @ F 8
TWC HAZT XA FT R §, W=
e ...,

MR. SPEAKER : As I have already
méntioned, there is no zero hour as such.
VYeu must take my permision before
you say snything. Unles you give
e in writing, Twill notallow. Papers
to be laid.
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PAPERS LAID ON THE TABLE

NAVAL CrREMONIAL, Conorrions oF
Samvice AWpD
(Aumnouswt) Racuiatiow, 1978

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): On behalf of Shri
Jagjivan Ram, I beg to lay on the Table
a copy of the Naval Ceremonial, Condi-
tions of Servico and MisccHancous
(Amendment)  Regulations, 2978
(Hindi and English versions)
published in Notification No. S.R.O. 106
in Gazette of India dated the 15th April,
rgg8, under section 185 of the Navy Act,
1937. [Pleced i Library, See No. LT-
aazg/78].
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MESSAGE FROM RAJYA SABHA
SEGRETARY : Sir, I' have to report

Secretary-General of Rajya Sabha :—

“In  accordance with the provisisas
of rule 111 of the Rules of Prece-

dure and Conduct of Businessin
the Rajya Sabhs, I am directed to
enclose a copy of the Insolvency

Laws (Amendment) Bill 1978,
which has been passed by the
Rajya Sabha at its sitting held

on the 26th April 1978."

————

INSOLVENCY LAWS (AMENDMENT
BitL ¢ )

As PASED 3Y Ragva-Sasua

SECGRETARY : Sir, I lay on he Tuble-

ment) Bill, 1978, as pamed by Rajya
Sabha.
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CALLING ATTENTION TO MATTER
OF URGEN‘T\NP(I}J:LIC IMPORT-

RECOVERY OF BOMBS NEAR GULBARGA
RAILWAY STATION AMD AL UNDAR
A RaiLway Brinoe

SHRI RAJSHEKHAR KOLUR -
(Raichur) : Sir, I call the attention of the
Minister of Home Affairs to the following
matter of urgent public importance and
I request that he may make a statement



